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In the Jharkhand High Court

Case No : CMP No. 44 of 2020

Sahita Devi And Ors APPELLANT

Vs

Union of India RESPONDENT

Date of Decision : 05-08-2020

Acts Referred:

Citation : (2020) 08 JH CK 0007

Hon'ble Judges : Dr. S. N. Pathak, J

Bench : Single Bench

Advocate : Kushal Kumar, Vijay Kr. Sinha, Gautam Rakesh

Final Decision : Allowed

Judgement

InÂ viewÂ ofÂ outbreakÂ ofÂ COVID-19Â pandemic,Â caseÂ hasÂ beenÂ takenÂ
up through Video Conferencing. Concerned lawyers

have no objection with regard to the proceeding, which has been held through
Video Conferencing today at 11:00 A.M. onwards. They have no

complaint in respect to the audio and video clarity and quality.

The instant application has been preferred by the petitioners for seeking certain
amendment in the Misc. Appeal filed by the appellants, wherein name

of respondent has been inadvertently typed as G.M. Eastern Railway in place of
G.M. East Central Railway and consequently same error is

perforated in the order dated 14.02.2019 passed in Misc. Appeal No. 444 of
2014. Further, prayer is made for correction of O.A. Case No. in the 1st

Para of order dated 14.02.2019.

Heard the parties.

Mr. Kushal Kumar, learned counsel for the petitioners submits that due to
inadvertence, an error crept up in Misc. Appeal No. 444 of 2014, filed by
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the appellants, wherein name of respondent is typed as G.M. Eastern Railway in
place of G.M. East Central Railway and consequently, the same

error has been perforated into the order dated 14.02.2019 passed in Misc.
Appeal No. 444 of 2014. It is further submitted that inadvertently, the O.A.

No. in first para of order dated 14.02.2019 has been mentioned as OA (IIU) /
RNC/2012/2013 in place of OA (IIU) /RNC/2012/0013 and as such,

learned counsel for the petitioners prays for appropriate modification in the order
dated 14.02.2019.

On the other hand, Mr. Vijay Kumar Sinha, learned counsel represents the
respondent does not object the same.

In view of fair submissions of the learned counsel for the parties, the order dated
14.02.2019, passed in Misc. Appeal No.444 of 2014 is modified to

the extent that in first para of the order-sheet, Case No. OA (IIU) /
RNC/2012/2013 be read as â??Case No. OA (IIU) /RNC/2012/0013â?? and

further, the name of respondent in party position be read as â??G.M. East Central
Railwayâ?? in place of G.M., Eastern Railway.

Accordingly, instant CMP stands allowed.
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